
oi: Sets (1v1os'r URGENT)
To be displayed on the website of

District Qallrt 11.1169; tllshead of ‘Public
’ Notice’ on o11_before 25._Q9_._2025

NOTICE FOR PROCLAMATION OF‘-SALE

No. KL‘ 79¢?“LDI-IC/Orgl. /Execution Dated [4 ( 2
From:

The Registrar General,
Delhi High Court,
New Delhi.

To,
JéAdministrative Sub-Judge,

Tis Hazari Court Complex, Central District, Delhi.

The Administrative Sub-Jutige,
Tis I-Iazari Court Complex, West District, Delhi.

Subject: Execution Petition No. .68I2024.

SOM BALA @ SUMAN KHANDELWAL DECREE HOLDER

v VI s
PYARE LAL GUPTA 8a ORS. JUDGMENT DEBTORS

Sir/Madam,

I am directed to enclose herewith, for favour of execution of
Proclamation of Sale (Auction Notice) of immovable Property in the above
noted case, and to request that after having been executed it may be
returned to this court with an endorsement to that effect. The case is listed
before the Hon’b1e Court on 04.11.2025 at 10:30 am.

Yours faithfully,

Administrative Officer (Judl.](O)
for Registrar General

GM

Enc1s:(i) Auction Notice of Sale.
(ii) Copy of order dated 17.09.2025 of this court along with memo of
parties. -
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9 Document No. 3

CONDUCT o'F. E- AUCTION
II .

Nofice for Sale of I__.:"_1nc_la'n‘t_1i building through Qraucfion

This electronic auction (‘ e-Auction’) is being cbnducted pursuant to order dated 17.09.2025 ofthe
High Court of Delhi at New Delhi passed in P. No. 68 of 2024 titled ‘Sombala @ Suman
Khandelwal vs. Pyare Lal Gupta & Ors.

»

Type of Location/Address/Area Reserve price ‘ EMD t Incremental
Building \ W ii (INR) bid amount \

Y Residential] Entire Built-up =1 Rs. 1 Rs. Rs. *
Colmnercial House/pr0pertyNos.10144;‘? 8,00,00,000/- l10,00,000/- i, 10,00,000!-

l0145, 10146 and l0l47'?_
:'1,(Rupees Eight(Rupees Te (Rupees Ten

t:F*‘Crores Only) Lakh) niLal<l1s Only)Library Road, Azad Marke
Delhi-110006 and E
Entire Built-up Housezl
p1'Opet'lIy No. 10156.; l
including cookery shop:,;
Gali Gandhak Wali,'_,
Nawabganj, Pul Bangasli-,
Azad Market, Delhi-1 100065

_ (Total a1'ea- 3106 sq. ft. or;
*5 _ 233.587 sq. m.) f I it

- >

Timeline 5

Date of Inspection and due diligence of 26.09.2025 to 02.10.2025 (ail days included)
Assets
Last date ofsubmission ofbid documents ‘5;_ 08.10.2025
alongwithlilvll) of-Rs. 10,00,000!- I . ,

Date and Time ofE-auction ’ i3 16.10.2025
From ll AM to 4 PM

(Auction property is subject matter of P. N0. 68 of 2024 titled ‘Sombala @ Suman
Khandelwal vs. Pyare Lal Gupta & Ors.) l 5:

|\
|

Detailed terms and conditions of auction [will be made available on the e-auction portal
https://www.eauctions.co.in or can be requesfitzeid by sending email to Ms. Nidhi Mohan Parashar,
Local Commissioner (+ 91 9953899908) at?iiidhimoh&uparasl1m@2mail.com. Videorecording
of the property is available at request. For iiijlspection contact Mr. Ashutosh Gusain on + 91
9411619270. E V
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Document No. 4

Terms and Conditions of the e-Auction are as under:

E~Aucti0n Basis and Platform

This e-auction is being conducted pursuant to Order dated 17.09.2025 passed by the
High Court of Delhi at New Delhi in Bx. P. No. 68 of2024 titled 'Sombala @ Suman
Khanclelwal vs. Pvare La! Ggpta & Ors. i

The result ofthe e~auction is subject to confirmation by the Hon’ble High Court ofDelhi
at New Delhi. The auction can be cancelled at any stage without any liability/reason.

The e—Auction is being held on an “AS IS WHERE 1.51 AS IS’ WHAT IS WHATEVER
THERE IS AND WITHOUT RECOURSE BASIS". The information in respect of the
property/asset has been stated to the best ofLocal Cornmissioner’s knowledge, however,
she shall not be responsible for any error, misstatement or omission in the said
particulars.

The e- auction shall be open public auction and shall be conducted online. The auction
shall be conducted on 16.10.2025 fi'om ll AM to 4 PM, with automatic extension of 10
minutes each time if the bid is made in the last ten minutes before the close of the e-
auction. ,

The e- auction will be held on the e-auction portal httpsz//.www.eauctions.co.in

The Parties to the Ex. P. No. 68 of2024 shall be entitled to participate in the e-auction.

Only buyers holding valid User lD/ Password issued by the approved service provider
shall be eligible for pfiltlcipating in the e~Aucticn process.

Reserve price of the property is fixed at Rs. 8,00,00,000/- (Rupees Eight Crores Only).

The Earnest Money Deposit (EMD) shall be Rs. 10,00,000/— fliupees Ten La/dz Only).
Each bidder shall deposit EMD amount by way of Bank Draft in favour of ‘Registrar
GenemlDe1Iu'Hl'glz Court’.

The bidders shall deposit original Demand Draft towards EMD alongwith the request
letter for participation in e-auction with the Local Commissioner at Nidhi Mchan
Parashar, X-I5, First Floor, Haus Khas, Delhi-110016. The request letter shall be
accompanied by-
- Proofof Identification (KYC) viz. Voter ID Card/Driving license/PassportfAadhar

Card of the bidder
- Current address proofof the bidder
- Contact number and address for the purpose of communication
- PAN Card of the bidder

The interested bidders shall submit the bid documents and EMD as per clause x on or
before 8.10.2025 till 4 PM, after going through the Registering Process (One time) and
generating User ID & Password oftheir own for being eligible to participate in the e-Auction
Process, subject to due verification (of the documents) and! or approval of the Local
Commissioner.

The bidders are notpermitted to withdraw fi-om participating in the auction once the EMD
is deposited by them. In case of non-participation of‘ bidders in the am-am. +1.- m m



xiii.

xiv.

xv.

xvi.

xvii.

xviii.
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shall be forfeited.

Any issue with regard to connectivityjduring the course of the online bidding shall be
the sole responsibility of the bidder no claim in this regard shall be entertained.

I

Bidding in the last moment should be; avoided by the bidders in their own interest as
neither the Local Commissioner not the Service provider will be responsible for any
lapse/failure (Intemet failure/powerifgiiilure etc.). In order to ward-off such contingent
situations, bidders are requested to'n1a:l<e all necessary arrangements I alternatives such
as power supply back-up etc., so thai; they are able to avoid such situations and are able
to participate in the auction successfirlly.

Upon conclusion of the auction, the iipme of the highest bidder and the second highest
bidder ofthe auction property shall begdeclared. The EMD of the successful bidder shall
be retained towards part sale considtiaiation and the EMD of 11I1Sl1CC6SSfi1i bidders shall
be refunded. The EMD shall not bead any interest. Acceptance ofsuccessfiil bid shall be
communicated by the Local Commissioner to the successful bidder within 10 days after
the date of e-auction. The EMD of thtfi unsuccessful bidders shall be returned within 30
days from the date of e-auction.

The successful bidder shall deposit of the sale price, adjusting the EMD already
paid, within 7 days after the acceptahce of bid price by the Local Commissioner by
handing over a Demand Dratt in the lniime of Registrar General, Hon’ble High Court of
Delhi, and the balance 75% of the salp price shall be deposited within 3 months of the
acceptance ofthe bid price or withini sitch extended period as agreed upon in writing by
and solely at the discretion of the Lcidal Commissioner. Local Commissioner will issue
a Letter of Intent (L01) to the successful bidder, detailing the total payable amount and
other terms and conditions. In the eyent of default, all deposits made shall be forfeited
and the auction property thereafter mfay be offered to the second highest bidder or may
be put up for re-auction. The defaultihg bidder shall have no claims or rights over the
property or the deposited amount. i

The bids may be submitted by ‘participating bidders even jointly with another
person/persons including a lender/fiiiancial supporter to the said participating bidder. If
a bid is submittedjointly, the obligatiibn of the successful joint bidder! auction purchaser
to pay the final bid price shall be joiiit and several.

,..
l

Local Commissioner has a right to demand documents from bidder for smooth process
of auction and in case the documents are not provided, the Local Commissioner may
disqualiiy the bid. 1
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2. Independent Due Diligence

Prospective Bidders are responsible for making their own independent inquiries regarding any
encumbrances, titles, claims, rights, or dues affecting the assets put up for auction. Bidders
should conduct their own due diligence prior to submitting their bids.

3. Inspection of Assets

i. It is the responsibility of the interested bidders to inspect and satisfy themselves
regarding the condition and title of the assets before submitting their bids. The soft
copy of the title documents shall be made available to the bidders submitting their
bids. However, as regards to the physical verification of the property and of the
original title deed, prior permission fiom the Local Commissioner conducting the
auction is mandatory.

ii. The auction property shall be open for inspection by prospective buyers from
26.09.2025 to 02.10.2025, 11 AM to 1 PM and 1:45 PM to 4:30 PM. The
Inspection of the Property shall be facilitated by Mr. Ashutosh Gusain who can be
contacted on + 91 941 1619270.

4. Possession of the property

i. Mr. Pyare Lal Gupta is in possession of certain portions of the property and has
undertaken to the Hon’ble I-ligh Court to handover peaceful and vacant possession of
the same to the successful bidder within I5 days of the sale being confirmed by the
Hon’ble High Court.

ii. Parts of the properties for auction are in possession of the tenants. The list of tenants
and eviction petitions will also be made available to the bidders for inspection, upon
request.

5. Final Decision

i. The Local Commissioner has the absolute right to accept or reject any or all offer(s) or
adjourn! postpone! cancel the e-Auction without assigning any reason thereof.

ii. The decision of Local Commissioner on the declaration of the successful bidder shall
be final and binding on all participants.

6. Sale deed

The parties shall execute and register the title documents in favour of the successful
bidder/highest bidder/purchaser within six weeks from the date of full payment and all the costs
and expenses incurred in getting the title documents executed and registered shall be borne by
the purchaser including stamp duty. Any miscellaneous expenses and cost shall also be borne
by the purchaser.

7. Taxes, duties and charges

The purchaser shall bear the applicable stamp duties/' additional stamp duty! transfer charges,
fee etc. and also all the statutory! non-statutory dues, taxes, rates, assessment charges, fees etc.
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coNppr_if11_ on 11- AUCTION
I

Notice for Sal'e_o,f]TLantg and buildipng through e-auction

This electronic auction (‘e~Aucti0n’) is beizng conducted pursuant to order dated 17.09.2025 ofthe
High Court of Delhi at New Delhi passed in Ex. P. Na. 68 of 2024 titled ‘Sombala @ Surnan
Khandelwal vs. Pyare Lal Gupta & Ors. '

' Type of Location/Address/Area Reserve price I ‘Incremental
Building” H l t (INR) . bid amount

Residential! . Entire Builtrupi H” MR3?" I Rs. W” Rs. I ‘
Commercial HouselpropertyNos. l0‘l'_,44, 8,00,00,000/- l0,00,000/- 10,00,000!-

10l45, 10146 and l0ll.'fl-7, p
. -‘E (Rupees Eight (Rupees Te (Rupees Ten

L i3 R Ci, AZ dM k t,p -D‘e5£f{10‘:§)6 an; af-3° Crores Only) Lakh) niLa.khs Only)
i Entire Built-up H_<:>1.i_se/ -

property No. 10156

Gali Gandhak Yllali,
‘Nawabganj, Pul Bangash,

Azad Market, Delhi-1 10006

(Total area- 3106 sq. ft§.=; or =
_ , 288.581 sq.,m.)_ lf
Timeline ‘

Date of Inspection and due diligence of i \ 26.09.2025 to 02.10.2025 (all days included)
Assets ': ~
Last date ofsubmission ofbid document;s';,; 08.10.2025
alongwith EMD of_Rs._l 0,00,000l- 1 i _
Date and Time ofE-auction } I 16. l0.2025

l 1, From ll AM to 4 PM
——— — 7 ,,. —————— — ' " W" 7'

r

(Auction property is subject matter of P. No. 68 of 20.24 titled ‘Sombala @ Suntan. I A _
Khandelwal vs. Pyare Lal Gupta & Ors.)§ 1

‘ll

Detailed terms and conditions of auctibn will be made available on the e-auction portal
https:[[www.eauctio11s.co .in or can be reqpested by sending email to Ms. Nidhi Mohan Parashar,
Local Commissioner (+ 91 99538999081.‘ at pidhimol1anparasl1ar@gg1ail.com. Videorecording
of the property is available at request. lior inspection contact Mr. Ashutosh Gusain on + 91
94116192’/0. ?

K.
,..

I l

t

including cookery siliop, i I

l
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Document No. 4

Terms and Conditions of the e-Auction are as under:

1. E-Auction Basis and Platform

i.

ii.

iii.

IV.

V.

V1.

vii.

viii.

IX.

X.

xi.

xii.

This e-auction is being conducted pursuant to Order dated 17.09.2025 passed by the
High Court of Delhi at New Delhi in Ex. P. No. 68 of 2024 titled 'S0mbala @ Suman
Khcmdelwal vs_._Pyare Eql Gupta cl’: Ors.f

The result ofthe e-auction is subject to confirmation by the Hon’ble High Court ofDelhi
at New Delhi. The auction can be cancelled at any stage without any liability/reason.

The e-Auction is being held on an “AS IS WHERE IS, AS IS WHAT IS WHATEVER
THERE IS AND PWTHOUT RECOURSE BASIS". The information in respect of the
property/asset has been stated to the best ofLocal Commissioner’s knowledge, however,
she shall not be responsible for any error, misstatement or omission in the said
particulars.

The e- auction shall be open public auction and shall be conducted online. The auction
shall be conducted on 16.10.2025 fiom ll AM to 4 PM, with automatic extension of 10
minutes each time if the bid is made in the last ten minutes before the close of the e-
auction.

The e- auction will be held on the e-auction portal https://ytnv\v.eauctions.co.in

The Parties to the Ex. P. No. 68 of2024 shall be entitled to participate in the e-auction.

Only buyers holding valid User lD/ Password issued by the approved service provider
shall be eligible for participating in the e-Auction process.

Reserve price of the property is fixed at Rs. 8,00,00,000/- (Rupees Eight Crores Only).

The Earnest Money Deposit (EMD) shall be Rs. l0,00,000/- flizrpees Ten Lakh Only).
Each bidder shall deposit EMD amount by way of Bank Drafi in favour of ‘Registrar
GeneralDeIhz‘Hz‘gl: Court’.

The bidders shall deposit original Demand Draft towards EMD alongwith the request
letter for participation in e-auction with the Local Commissioner at Nidhi Mohan
Parashar, X-15, First Floor, l-iaus Khas, Delhi-110016. The request letter shall be
accompanied by-
- Proof of Identification (KYC) viz. Voter ID Card/Driving license/Passport/Aadhar

Card of the bidder
~ Current address proof of the bidder
- Contact number and address for the purpose of communication
- PAN Card of the bidder

The interested bidders shall submit the bid documents and EMD as per clause x on or
before 8.10.2025 till 4 PM, after going through the Registering Process (One time) and
generating User ID & Password oftheir own for being eligible to participate in the e-Auction
Process, subject to due verification (of the documents) and! or approval of the Local
Commissioner.

The bidders are notpennitted to withdraw from participating in the auction once the EMD
is deposited by them. In case of non-participation of bidders in the auction, -the EMD
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shall be forfeited.

Any issue with regard to connectivity during the course of the online bidding shall be
the sole responsibility of the bidder; and no claim in this regard shall be entertained.

Bidding in the last moment should; be avoided by the bidders in their own interest as
neither the Local Coinmissioneiiyfior the Service provider will be responsible for any
lapse/failure (Internet failure/po [er failure etc.). In order to ward-off such contingent
situations, bidders are requested tppnake all necessary arrangements I alternatives such
as power supply back-up etc., so that they are able to avoid such situations and are able
to participate in the auction successfully.

Upon conclusion of the auction, tlfip name of the highest bidder and the second highest
bidder of the auction property shallgbe declared. The EMD ofthe successfial bidder shall
be retained towards part sale consiperation and the EMD ofunsuccessful bidders shall
be reftuided. The EMD shall not bpkar any interest. Acceptance ofsuccessful bid shall be
communicated by the Local Comniissioner to the successful bidder within 10 days after
the date of e-auction. The EMD orfilhe unsuccessful bidders shall be returned within 30
days from the date of e-auction.

The successful bidder shall deposim 25% of the sale price, adjusting the EMD already
paid,.within 7 days after the accpptance of bid price by the Local Commissioner by
handing over a Demand Draft 1I1l1l'l:|$Il3I116 of Registrar General, Hon’ble High Court of
Delhi, and the balance 75% of thelsale price shall be deposited within 3 months of the
acceptance of the bid price or withip such extended period as agreed upon in writing by
and solely at the discretion of the ilsfocal Commissioner. Local Commissioner will issue
a Letter of Intent (LOI) to the successfiil bidder, detailing the total payable amount and
other terms and conditions. In the pvent of default, all deposits made shall be forfeited
and the auction property thereafter} Tmay be offered to the second highest bidder or may
be put up for re-auction. The defaflilting bidder shall have no claims or rights over the
property or the deposited amountl '

The bids may be submitted by}; participating bidders even jointly with another
person/persons including a lendef(financial supporter to the said participating bidder. If
abid is submittedjointly, the obligzition of the successful joint bidder! auction purchaser
to pay the final bid price shall be jtiint and several.

Local Commissioner has a right tbgdemand documents from bidder for smooth process
of auction and in case the docunients are not provided, the Local Commissioner may
disqualify the bid. E

|
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2. Independent Due Diligence

Prospective Bidders are responsible for making their own independent inquiries regarding any
encumbrances, titles, claims, rights, or dues affecting the assets put up for auction. Bidders
should conduct their own due diligence prior to submitting their bids.

3. Inspection of Assets

i. It is the responsibility of the interested bidders to inspect and satisfy themselves
regarding the condition and title of the assets before submitting their bids. The soft
copy of the title documents shall be made available to the bidders submitting their
bids. However, as regards to the physical verification of the property and of the
original title deed, prior permission from the Local Commissioner conducting the
auction is mandatory.

ii. The auction property shall be open for inspection by prospective buyers from
26.09.2025 to 02.10.2025, ll AM l0 1 PM and 1245 PM IO 4:30 PM. The
Inspection of the Property shall be facilitated by Mr. Ashutosh Gusain who can be
contacted on + 91 9411619270.

4. Possession of the property

i. Mr. Pyare Lal Gupta is in possession of certain portions of the property and has
undertaken to the Hon’ble High Court to handover p88C8fiJl and vacant possession of
the same to the successful bidder within 15 days of the sale being confirmed by the
Hon’ble High Court.

ii. Parts of the properties for auction are in possession of the tenants. The list of tenants
and eviction petitions will also be made available to the bidders for inspection, upon
request.

5. Final Decision

i. The Local Commissioner has the absolute right to accept or reject any or all offer(s) or
adjourn! postpone! cancel the e-Auction without assigning any reason thereof.

ii. The decision of Local Commissioner on the declaration of the successful bidder shall
be final and binding on all participants. '

6. Sale deed

The parties shall execute and register the title documents in favour of the successful
bidderlhighest bidderlpurchaser within six weeks fiom the date of full payment and all the costs
and expenses incurred in getting the title documents executed and registered shall be borne by
the purchaser including stamp duty. Any miscellaneous expenses and cost shall also be bome
by the purchaser.

7. Taxes, duties and charges

The purchaser shall bear the applicable stamp duties! additional stamp duty! transfer charges,
fee etc. and also all the statutory! non-statutory dues, taxes, rates, assessment charges, fees etc.
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* IN THE HIGH CQURT OF DELHI AT NEW DELHI

+ EX.P. 68/2024 with l3X.APPL.(OS) 715/2025

SOM BALA @ SUI‘;/[IAN Kl-IANDELWAL .....Decree Holder ‘
'llli_rough: Mr. Mo_hitAggarwa1, Ms. Pooja Saini i

and Mr. Deepak Singh Poonia,
; Advocates.

vfitsus - i
= r iPYARE LAL GUP"li-A & ORS. ......Tudgernent Debtors I

'Iili_rough: Mr. K..K.. Nangia and Mr. Krishan ‘
i Kumar, Advocates for JD-4.
1 Ms. Nidhi Mohan Parashar, Advocate

(Local Commissioner)

CORAM: ;, ,
HON'BLE MR. JQSETICE AMITBANSAL \

QRDER ‘
% ii]-.09.202s T
1. The matter has beenl-listed as per the office note of the Registry. '

2. An interim report-;VIII has been filed on behalf of the Local

Commissioner stating thatithe auction proposed for 27"‘ August, 2025 failed
for want ofbids. T
3. Further meetings jwere held by the parties with the Local

Commissioner, in terms ofiwhich a 3“ e-auction has been proposed to be

conducted on 16"‘ October,.2025. The relevant paragraph 5 of the report of |
the Local Commissioner has been set out below:

EXP. 68/2024 Page I of3

This is a digitally signed order. p
Thu authenticity of the order can be re-verified from Deihi High Court qrder Portal by scanning the QR code shown above.
-u-| an I ~ - I I -1 -| nan-tn I<l\l|\|'\|I'\I'\I\|- I Ila] 4'1-

\
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This is a digitally signed order.

4.

5.
the

EXIP. 68/2024

P

Eifiéiilh‘\t.°“m °'o¢ Dam

E1
5. It was agreed that :1 3rd e-auction may be conducted as per the

following schedule I

Date Action
25.09.2025 0 Newspaper publication
26.09.2025 to Inspection of the property to prospective
01.10 1015 buyers.
08.10.2025 Last date to submit EMD.

Date of3rd E- auction._ 16.10.2025

Accordingly, the following directions are issued:
a) The public notice being Document No. 3, terms of the e-auction being

Document No. 4 and terms of the proclamation being Document No.
5 annexed with the report of the Local Commissioner, are hereby
approved.

b) It is directed that the Registrar General of this Court shall allow
publication of the auction notice on the website of this Court and of
the district courts under the head of ‘Public notice’.

c) In case any of the parties refiise to cooperate and do not come forward
to execute the sale deed in favour of the successful bidder, this Cotut
may nominate a person to execute the title documents on behalf of
such refiising party/parties in favour of the successful bidder.

d) The various expenses incurred towards the fresh auction shall be

home by the decree holder, subject to recovery of the same from the

sale proceeds.

In view thereof, the parties shall proceed for the e-auction in terms of
aforesaid report. i

Page 2 of3

The authenticity ofthe order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
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6. List on 4“ November§r,i2025 in the ‘Supplementary List’.

‘= “ L--at

65-iii‘

7. The date already fixizizl before the Court on 6*‘ October, 2025 stands

cancelled. L

' AMIT BANSAL, J
SEPTEMBER 17, 2025 2;
Rzu P

~q[c._

l~J
<7.‘

areill
*3‘<~\a_..»‘,T'1;,~"‘ cg‘?J?

6']

EX.P. 68/2024 Page 3 of3

This is a digitally signed order. .
The authenticity of the order can be re-verified from Delhi High Court tgrczier Portal by scanning the QR coda shown above.
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IN THE HON’BLE HIGH QOURT OF DELHI AT NEW
DE}LHI

EX. PET. N0.; 63 OF 2024
III

cs (0s);_21s2/2014
IN THE MATTER OF: '

SOM BALA @ SUMAN KHANDELWAL
...DEC'REE HOLDER

vE§sUs
PYARE LAL GUPTA & ORS.‘§ ...J”UDGE1\/[ENT DEBTORS

MEMO op. PARTIES

Smt. Som Bala @ Suman Kha11c:1‘1~;lv~/al
W/0: Sh. Sunder’LalKhande1w£1l.
R/0: B-301, 1st Floor, Near Gat{: no. 4,
Green Field Colony, Faridabad 121010
Mob: 8178224376 1

Véfsus

1. Sh. Pyare Lal Gupta -
S/0 Late Sh. Durga Prasad Gupta
R/0 10156, Gali Gandhak weli,
Nawabganj, Pul Bangas, Aiiad Market,
New Delhi 110006 '

2. Smt. Saroj
W/0 Sh. Yogesh Kumar
R/0 167, Netaji Subhash 1via;g,
3rd Floor, Flat no. 18, Rajzi, Katra
Hanuman Ji Ka Mandir,
Kolkata 700001 E '
Mob: 9163802636

3. Smt. Madhu Bala
W/0 Sh. V1jay Kumar

Decree Holder

~ z



R/0 H. N0. 2369/D-3, lst Floor, Mandir Wali Gali,
Shadi Khampur, Near Metro Pillar no. 215,
West Patel Nagar, New Delhi 110008
Mob: 7701851038

4. Smt. Shefali @ Manju
R'/0 B-602, Spring Valley Apartment,
Plot no. 3C, Sector 11, Dwarka, New Delhi 110075
Mob: 9818098535 '

5. Smt. Shashi Gupta
W/o Sh. Rakesh Gupta
R/0 E-57, Sector 55, Noida,
Uttar Pradesh-201307
Mob: 9958547530

6. Sh. Vidya Sagar
LR ofSmt. Kanta Devi
R/o 9640/I2, Multani Dhanda,
Paharganj, New Delhi 110055
Mob: 9811105656

7. Smt. Shalu Khandelwal
LR ofSmt. Kanta Devi
R/0 A 453, Shashtri Nagar,
New Delhi 110052
Mob: 9899907140
J FILED OUGH

THR

Adv. Mohit Aggarwalj_D/5289/2019)

M
PATRONUS LAW OFFICES
(Counsel for Decree Holder)

Off: Chamber no. 13, S Block,
Delhi High Court, Delhi — 110003

Mob:98l 1449071, 8955123521
email:patron uslawoffices@gmail.co1g

Dated: 08.08.2024
Delhi

_ 4- e~—§7 -i7

. . Judgement Debtors

F


